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PROF. MADHU DANDAVATE: Let The Lok Sabha re-ass~m ~  aftn 
him not be so irresponsive, let him not 
be so cold. Let him make some obser-

vations. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

K. C. PANT): I agree with Shri Danda· 
vate that this is a matter in which a 
peaceful solution must be found and 

agitation should not be resorted to. It 
is an olel dispute which has been befmc 
us for a long time. He referred to some 

specific instances in Mysore and with all 

respect, Sir, I would submit that when-

ever these specific instance:; arc referred 

to, advance notice mu,t be given to 

Government. Because, an hon. Member 

may make some statement which m.IY 

Teftect on a State Government and 

would not be in possession of all thr 

facts and I cannot therefore deal with 

such points. 

PROF. MADHU DANDAVATE: 

have !=iven notice. 

SHRI K. C. PANT: Therefore, Sir. it 
may be a little unfair to the State G0\"-

ernment if these statements arc made hy 

any Member here. I am sure, my hon. 

friend does not want to add to the excite· 

ment in M aharashtra .. 

PROF. MADHU DANDAVATE: Not 

at all. 

SHRI K. C. PANT: In whatever that 

is being said and done in this House, the 

primary concern has to be th'at there is 

no excitement and also that agitation is 

not fomented in any way. All of us 

must put our heads together, as we rlld 

whenever such problems confronted us, 

to find a peaceful solution. 

MR. SPEAKER: The House now stands 
adjoumed for lunch till 2-30 P M. 

13.27 b .... 

The Lolc Sabha adjourned for Lunch till 
~ irt  minutes past Fourteen of the Clock. 

Lunch at thirty-three m'rlUtt's past Four. 
teen of the Cloclc. 

[MR. DEPUTY SP[AKER in the Chair] 

SHRI S. M. BANERJEE (K'anpur): 

Sir, I hope you know that it has been 

brought to your notice as to what has 

appeared in the PatTiot newspaper, dated 
29th July, 1973. 

It has been stated that:-

"A priva1e detective agency with 

branches all over the country is le~rnt 

to have struck 'd security deal with the 
U.S. Embassy." 

"The first to undertake, the security 

of a foreign mi"ion. Ihe agctlev has 
about 1500 persons on the stalr.;· 

MR. DEPUTY-SPEAKER: Now. "h"t 
do you want me to do? 

SHRI S. M. BANERJEE: I would only 

request you to hear what has been stat-

cJ in Ihe newspaper. II says:-

The entire Indian ,tafT of the em· 
ba.,y-from Chowkidar to reception-

ist-are secured by the agency:' 

Sir, I only say that there are 15')0 per-

sons on the siaff of the embas>y ",'10 "re 

all trained as security staff. I would only 

request you to 'ask the hon. Minister to 

make a statement on this because this 

affects the security of the country. 

14.35 Ius. 

CUSTOMS GOLD (CONTROL) AND 

CENTRAL EXCISES AND SALT 

(AMENDMENT) BILL 

MR. DEPUTY-SPEAKER: We take 

up the Customs, Gold (Control) and Cen-

tral Excise and Salt (Amendment) Rill. 

Shri Ganesh. 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 

K. R. GANESH):): Mr. Deputy-Speaker, 

Sir, I have had occasions, in the past, to 

refer in this House, to the various mea· 

suros on which action has either been ini-
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tlated by Government or which wen, under 
consideration of the Government to make 

the enforcement of the fiscal laws more 
of effective 10 curb evasion of taxes ~"  

to check malpractices. 

In pursuance of these objectives, in the 
sphere of direct t'aXes, (jovernment had 
set up tbe Direct Taxes Inquiry Committee 

under the chairmanship of Shri Wan chao. 
(jovernmcnt hau also referred ·.he 4 LIes· 

lion of erre':lively dealing with ·:';010I1lic 
ollcnces to the Low Commi"ion. 1 t,e 

Law Lommi.,ion has in its 47th I clwrt 

Oil thc trial and pun,shment of social and 

economic offences, highlightcd th;! direc· 
tions ia which to ~.mt:n  Hie vanous l)ws 

relating tu cl:OI~omic otfc.:n\':l.!j so as to 

make their enforcement more e~~cti f.:. 

C"I'Y of th" report of th" Law Com mis-
bion has alrcaJy b ... ~ n bid 011 l ~ Table 

of thc HOLl'c. 

In the field of direct taxc', the rvcorn· 
membtion'l of lh,.; W:.tnc o~  Committe.: 

anJ the Law Commission ha\c been con-

sidered by Government, anu as hon. 

!I1embers are aware, legislation has al· 
ready been introduce,1 to give ,'Oect to 
~ mc of thl!sc re":l)mmCIHbtions. 

The Study Team on 'Leakage of Foreign 
Exchange thro,'gh Invoice ;"Idnipuldtion' 
had also mode certain rccomm,ncIJti8ns 
lor amending some of th\! provi"ion'i ,Jf 
the Customs Act and the Foreign Ex-

change Regulation Act. Hon. Members 
are aware that Government have already 
introduced the Foreign Exchange Regula-
tion Bill to give effect to some of the 

recommendations of the Law Commission 
and of the Study Team on leakage of 
foreign exchange through invoice mani-

pulation. 

to the rules of evidence and procedure 

with a view to removing the loopholes 
noticed in the working of these Acts )tnd 

making their enforcement more effective. 

The Bill was introduced in the House 
in December, 1972. As hon. Members· 
would have noticed, the Bill contains only 

22 clauses. Moreover. since by these 

clauses. three enactments are being am-

ended and the nature of amendments in 
regard to many clauses is on the samc· 

lines, I could t'dke the liberty of saying 

that the Bill is a short one. 

W,.'I these words, I beg to move:' 

That the Ill,l further to amend tn~ 

Customs Act, 1962, the (jold (Control) 

Act, 1968 and the Central Excises und 

Suit Act, 1944, be taken into comidera-

tion." 

MR. DEPUTY-SPEAKER: MOlion moV· 

cd: 

'That the Bill further to amend the 

Customs Act, 1962, the Gold (Control) 
Act, 1968, and the Central Excises and 
Salt Act, 1944, be taken into conside-

ration.". 

SHRI S. M. BANERJEE (K:anpur): . 

rise to support the Bill in so far as It 
deals with those who are violating the 

various regulations and doing some anti-

social acts. As we see from the State-
ment of Objects and Reasons. Ihe L?W 
CommiS'ion in its 47th report on ~ e tflal 
nd punishment of soci·al and CCO'IQt'lIC 

:ffences has made certain reco~nlcn a
tions to amend certain statutes lIke the 
Customs Act, 1962, the Gold Contn\ Act, 
1968 and the Central xcise~ and "alt Act, 

The Customs, Gold (ContrJ!) and 1944 and the Foreign Exchange ,1egu-

Central Excises and Salt (Amendment) latio~ Act, 1947. The Study ream ~~ 
Bill seeks to 'amend the Custom. Act, leakage of foreign exchange through I 
the Gold Control Act and the C ,ntral a1s . 'tll report 

voice manipulation has 0 ·.n I d 
Excises and Salt Act in the light of the made certain recommendations for '1men.-
recommendations of the Law CommiolsiJ:l. f the abovesaid Acts. It IS 
and the Study Team. The amend !lents mg some 0  .  .  d det. 'w'lic-

.  h  s true that over-invOlcmg an un f-f 
only seek to make the punts ment [lrc - • is the main source of leakaae 0 or-
oribed undcr the three Actll more ~e ere  I~g Earlier also we had lCen 
in certain types of cases and to make ccr- clgn exchange. big husinesshoUses 
tain other provisions therein with regard that there were man_y _______ _ 

-Moved with tho recommendation of the President. 



23S CustOms Gold (Control) JULY 31, 1973 and etc. Bill 

[Sbri S. M. Banerjee) 

which were doing it and they were ('ned 
Rs. 2-112 crores and in certain cases more 
than Rs. 2 crores, but ultimately it was 
reduced to about Rs. 40 or 50 lakhs. My 
submission is that  that would not do. 
Therefore, this sort of legislation by which 
Government are empowered to give se-
'vere punishment to those who are offen-
-den is welcome. But the question is 
'whether it would be implemented proper-
ly. For instance, when the Gold Control 
'Order and the Gold Control Act, 1968 
brought before the House, we were op-

,posed to it. When the ordinance was 
'promulgated and when the Bill was 
:brought forward. we were opposed to it. 
The then Finance Minister Shri Morarji 
Desai listed three objectives for the mea-

lure that he had brought forwad. The 
first was that smuggling would be less or 
would be minimised Or climinated, The 
·second was that the price of gold would 
be comparable to the international price, 
and the third was that concealed would 

come out. 

Let us think coolly and calmly and 
search our he'arts. Then we shall come 
to the conclusion that none of these ob-
jectives has been fulfilled. Has conceal-
·ed gold come out? No, Has smuggling 
stopped: No; it bas incr~ase . As for 
the price of gold, it is today much more 
than the international price. In the,e cir-
cumstances, Why are Governmcnt still 
1hinking of continuing the Gold Control 

Act. 

There are certain clauses here with 
which I ,h'dll deal at the second reading 
stage, Today the goldsmiths are harassed 
by the inspectors, I have information 
before me which shows that in July itself 
there were six raid.; in Kanpur, on the 
sarafs', It was simply to harass them 
and got money from them. When some-
body gives them money, there is DO har-
:assment and no searclhes. That being 

so, is there any need in having this Gold 
Control Act at all? Is it needed for any 
other purpose than to fill the pockets of 
some inspectors who want to earn at the 
cost of the goldsmiths? So I would re-
quest the hon. Minister to consider more 
seriously whether the Gold Control Act 

is needed at present as it has defeated 
all the stated objectives. 

As regards customs, I would like to 
know the cases of business houses indul-

ging in over-invoicing and under-invoicing 
in the matter of jute and other things. 
Havo they been caught or not? How 
many have been caught and punished un-

der this Act during 1971 and 1972. My 
information is that whatever the calleS 
were, they were tried but later on only 
fined. Per.;ons who were able to make 

crores of rupees out of these shady deals 
are given a punishment of fine of Rs. 
50,000, Rs. 40,000 or Rs. 10,000. This 
does not hother them. They ~o on merri-
ly with this. I know one senior ollicer, 

Shri ri a~ta a .... ,. 

Mr. DEPUTY-SPEAKER: Why men-

tion names? 

SHRI S. M, BANERJEE: I am not 

mentioning. 

MR, DEPUTY-SPEAKER: You have 

mentioned. 

SHRI S. M. BANERJEE: I was "oing 
to say that he was doing a good job. 

MR. DEPUTY-SPEAKER: Let us not 

issue certificates to officers from this 

House. 

SHRI S. M. BANERJEE: I will not 
mention names. I say that one of the 
officers who was doing a good job and 

was catching these involved in the bhady 
deals of over-invoicing aod under.invoic-
ing, waS transferred. Today he is oot in 
the department at all; he has been sent 
to a different department. This is because 
the big houses like Bajoria" Bird and 
Co. and others never wanted him to con-
tinue in Calcutta or Bombay. I am told 
that big smugglers like Guli Mastan etc. 

have got him transferred from Bombay to 
some other place. This shows that per· 
sons indulging in smuggling can ge.t peo-
ple transferred. Then how do we to check 
smuggling of goods from foreign coun-
tries we wanted to manufacture some rut-
movIng vessels to .catch the smulliliers in 
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the high seas. These were to be manu-
factured under the Defence Ministry. 
But the smuggler interests in the country 
are so powerful that they could block 
this attempt. There is an international 
brotherhood among smugglers. They do 
Jlot go by colour or creed .... 

SHRI PILOO MODY (Godhra): It i, 
:not an international brotherhood; it is a 
national brotherhood. 

SHRI S.M. BANERJEE: You know 
hetter about smuggling than I. 

SHRI PILOO MODY: Then why are 
,ou talking about it? Leave it to me. 

SHRI S. M. BANERJEE: I am trying 
10 learn. You kindly correct me later. 

So this vessel was not 'allowed to be 
manufactured. The file was lying in the 
Defence Ministry. Then it went to Fin-
ance. It was not sanctioned there. I 
want an answer from the hon. Minister 
whether this is correct. If so, how do we 
stop smuggling? 

Coming to the clauses of the Bill, t ~re 

is a good clause which say. that names 
Can be published. 

MR. DEPUTY-SPEAKER: That is the 
main purpose of the Bill. 

SHRI S. M. BANERJEE: There are 
other provisions also. 

MR. DEPUTY-SPEAKER: That is the 
main thing. 

SHRI S. M. BANERJEE: But the Doi.,t 
is that if their names are ,," lis ~ , they 
become shamless. As long as they & re 
not published. there is something to lose. 
As some businessman told me, prison is 
only meant for the unsucces>ful crimi-
nals; if they are successful !hey are 
gentlemen at large! T would like 
'10 know, along with Ihi., what has 
happened to the old cases which 
were before the authorities; wbether ac-
tion has been taken or nol and what ~on

crete steps, apart from this legislation, are 
being taken to stop smuggling an.j stop 
.over-invoicing and under-invoicing. 

Then there are two questions more 
whIch may not be directly connected with 
this one which I would like to mise. We 
are trying our best to plug the loopholes 
whether in the matter of customs or cen-
tral excise or salt or any other taxlti.)D 
in respect of taxable commodities. Wu 
are getting the maximum amount of 
money out of income-tax. I would like to 
know whether it is a fact that a committee 
has been formed by tbe Chairman of the 
Central Board of Direct Taxes to reopen 
the case against Birlas 'and whether the 
case has been reopened. It had t-een 
closed earlier. In the case of Ram Rat-
tan Gupta, the famous man of Kanpur 
who did not own anything before Inde-
pendence and now ch'arged for non-pay-
ment of Government dues, the case was 
written off by Shri Gopala Reddy when 
he was the Minister. Now, it has been 
reopened. The case involves a sum of 
Rs. 31 lakhs. I would like to know 'vhe-
ther the case against Birlas is going to 
be reopened .... 

The hon, Minister may say that this 
does not come strictly within the gold 
control or excise, etc. But whether it is 
gold control or any other control, if it 
is 'a question of realisation of taxes, we 
must see that the taxes are realised pro-
perly; if that is done there need be no 
taxes on the poor. 

So, my request is that the Minister 
should kindly let us know what has hap-
pened to those cases. 

MR. DEPUTY-SPEAKER: Shri Phool 
Chand Verma-absent. 

Shri T. S. Lakshmanan. 

·SHRI T. S. LAKSHMANAN (Srip:r-
umbudur): On behalf of my party, the 
Dravida Munnetr'a Kazhagam, I rise to 
say a few words on the Bill seeking to 
amend the Customs Act, the Gold Con-
trol Act and the Central Excises and Salt 
Act. 

*The original speech was delivered in Tamil. 
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Sir, under Clause 3 of the Bill under 
discussion, the penalty In cases of over-
invoiced imports when found out is being 
enhanced. I would like to point out her. 
that, only after the import is done, tbe 
offence of over-invoicing can be found <)ut. 
I may be permitted to say tltd.t tbe foreign 
traders are in league with the Indian tra-
ders in su'ch malpracticcs like o er-in l~

ing the imports. Tbe fureign eX,balll>e. 
which should legitimately be in the hands 
of the Central Government, is dcpo,ited 
by the foreign traders in the fureign banI;. 
accounts of the Indian traders. TllUs, t ~ 

foreign exclr~nge, wbich should scrve pu-
blic interests, is being utilised for per-
sonal purposes. According to the avail-
able statistics from the Government, it 
is estimated that every year foreign ex-
change to the tllnc of R.'_ ~OO crores goes 
down the drain in this manner. 

Tbe Customs Act is sought to be 
amended tbrough this Bill to prevent this 
kind of economic offence. 1 am of the 
view that it is not enough if the Customs 
Act is 'amended for tbis purpose. The 
Government of India should seize the 
foreign bank accounts of the Indian 
traders and freeze them immediately. 
Secondly, the import licences of the trad-
ers who commit such economic offences 
should be repealed fortbwith. 

Here, 1 would like to refer to one 
relevant issue to prove to you how the 
Customs Act with all its penal provisions 
is  being violated and how the Central 
Government are deprived of their legiti-
mate share in the foreign exchange earn-
ings. This example will also convince 
you how the valuable foreign exchange 
required for the economic development 
of the country is not made available to 
tho Government of India. 

The Government of India sanctioned 
Rs. 75,000 in foreign exchange to a 
Tamil Nadu Cinem'a Actor for shooting 
his picture in foreign countries. One of 
the conditions laid down by the GO"ern-
ment was that. before the ,aid picture 
was relea8Cd in India, the cinema actor 
CODcornc4 must pay bact to the Govern-

ment Rs. 3,00,000 in foreign cJ(change. 
The picture bas already been released in 
India. But the Government of India have 
not yet been able to get back. from the 
cinema actor the foreign exchange accord-
ing to one of the conditions laid down 
before the required foreign exchange was 
sanctioned to him. The Uovernment of 
india do not seem to have taken any 
step for realising the foreign excha!IJ:c 

from him. The concerned gentleman is 
Shri M. G. Ram'~c an ran who is ec~i 

ing the Central Government as well as 
the 4 crores of Tamil people and '.\ ho 
"ails himself the leader of the .'\"1na 
Dravida Munnetra Kazhagam. 

MR. DEPUTY-SPEAKER: It IS not 
healthy to mention t!le name of any 
individual unless the case has been in\'esl-
gated. 

SHRI T. S. LAKSHMANAN: I would 
like to know from the hon. Minister un-
der what provisions of the law the foreign 
exchange due from him will be realised 
and under what provisions of the law he 
will be punished for violating the terms 
and conditions laid down by the Govern-
ment, As if he is the paragon of all 
virtues, he is making all kinds of allega· 
tions 'against the Ministers of the Tamil 
Nadu Government. 

Before 1 conclude, I wo:11d like to refer 
to Clause 16 of the Bill, which seeks to 
put a limit to the quantity of the gold 
that may be acquired by way of petty 
transaction.' in the course ot a day. As 
you know, Sir, lakhs and lakhs of sold-
smiths are on the streets. Though the 
Central Government assured to them at 
the time of enacting the Gold Control 
Act, that alternative avenues of employ-
ment would be found out for them, yet 
no action has so far been taken by the 
Government. Clause 16 of this Bill will 
further accentuate the problems of &laid-
smiths and  petty gold-merchants who are 
also likely to be thrown out on the streets. 
I requeat the hon. Miaimer to explain the 
effect of Clause 16 of the Bill on th_ 
unfortunate people, when he repliea too 
the deltaIC. 

With these words, I CClDClude •. 
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PROF. MADHU DANDAVATE (Raja· 
pur): I criticise this Bill, not for what it 
contains but for what it does not conlam. 
The Akhil Bharatha Swarnakar Sangh has 
been a;oitatinl: for radical modification of 

the Galli Control Act. It sent repeatedly 
deputations, memorandum, etc. and made 

concrete suggestwns; their ba,ic coilttn-
tion IS that the Act is hCdvdy 

weightell in f~ o r Clf t ~ rich 
golJ ckalers and it act; to the Jet.,:neIll 
01 the small goldsmiths. That complamt 

has not been taken into account at all. 
I ice! there is scope for redrafting the 

enlirl! Bill in the light of the sllgge~tiOn" 

ffio.1lil! lhrou:;h \ ~rio s mcmor'dndulll, ell:. 

submillcd hy almost JIJ the political 

partics including the ruling party. 

A deputat:on of that Sangh w.litcd 

Upull l"1m~lli Inuira GanJb.i \\ho \\U':'I 

then the President of the Congre>s. She 

said thal the gold control order waS a 
complic'dteLi order and Shri Morarji Desai 

was a very adamant person ana would 
not be prepared to scrap it and ,he auucd 
that if she were put in his position, she 

would haVe scrapped the golu control 
order. Fortunately or unfortunately, she 
is the Prime Minister but even then she 
did not remember those utterances which 
~ e maue in the prescn,e of the members 

of the deputation as President of the 
Congress ~n . 

Clause 16 seeks to amenu section 100 

of the Act and it says that nothing in 

this section shall apply to the acceptance, 
purchase or other receipt by way of petty 

transactions in the course of a day of gold 
upto 100 grammes by a licenseu' lIealcr 

Or refiner or certified goldsmith, as the 

case may be. In the light of this there 
are consequential changes in the other 
clauses also. I want a clarification whe-

ther this particular quantity of gold will 

be introduceu in the other clauses also. 
I take it for granted that this is not the 
logical corolary of this particular amend· 
ment. That clarification is sought by the 

organisers who organised the movement 
of small goldsmiths. 
Under section 114 of the principal Act, 

tbere are wide po_rs given to the Gov-
ernment. He must explain what would 
be the scope of those powers and whether 
those powers would be utilised to the 

detriment of small goldsmiths. That must 

be clarified. 

In clause 13, there is an ellort to modify 
section ~ . according to which not only 

gold dealers and refiners but eveu the 
small goldsmiths will be brought w.thin 

the purview of this section. lf you go 
into the details, it makes reference 10 a 

number of offences, punishment etc., dad 
it is very necessary that whereas gold 

dealers and refiners should be kept withlD 
Us purview, the small goldsmith must be 

allowed to remain out of its ambit. If 
the Minister gives a clarification anu t ~t 

goes on record, of course, one will hdve 

nothing to say about it. 

There are a number of suggestions maLic 

by small goldsmiths and their orgallisa-

tions, which arc completely missing irom 
this Bill. The diftieulty i" we "an tab!e 

amendments only to his amending Bill 
anu nOll to the principal Act. Those of 
us who want to protect the interests "t 

the small goldsmiths would like to make 
',t number of amendments, but technically 

they may be considered outside the pur-
view of the Bill. So, I would suggest to 

the Minister that at least three Or fOUl 
important points which have been made 
hy representatives of opposition parties as 
well as of the ruling party through vari-

ous memoranua should be ineorpcrateu. 
The qnintessence of these suggestions is: 

I. Extension of loan r~ a mcnt periou 

should be made from 5 to 10 ye'ars. And, 

the loan certificates shonld not be cal!l:ell-
ed for non· repayment of the loan. 

2. Loan given up to Rs. 1500 on per-

sonal bond should be treated as subsidy. 

3. Certificate of goldsmitll should be 
given freely to any applicant trained for 
a minimum periOd of one year by ~n  

certified goldsmith without any furth« 
restrictions. 

4. All certified goldsmiths should be 
allowed to purchase old ornaments or 
gold from the customers and gold dealers 

to the extent of 200 grammel at a tiDle 
and to stock ornaments nol exceedinl 

500 gramme! at a time. 
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These were the suggestions made with 
_ a full sense of responsibility. Sometime 
back in front of Parliament House, there 
was a big demonstration. The demons· 
trators were addressed by representatives 
of the ruling party, Ian Sang, CPl, 
Swat antra, Socialist Party etc., and all of 
them had evolved a consensus that these 
minimum demands will hllve to be satis-
fied. But we find no reflection of these de-
mands in this Bill. Therefore. since these 
amendments cannot be ro ~ t to this 
amending Bill, it is better they withdraw 
the Bill, consider the memoranda and 
these demands, try to understand the 
consensus evolved at the meeting of all 
the political parties including the ruling 
party and on the basis of that, they should 
reformulate the Bill and only the ~cfor' 

mulated Bill should be, brought before 
this House. Otherwise, I must say that 
this Bill in this present iDrm "nd shape 
will never be able to protect the interests 
of the small goldsmiths. This Bill is 
more heavily in favour of the big dealers 
anJ refiners and the interests of the small 
goldsmiths will be completely destroyed. 
Therefore, in its present form and shape. 
I totally oppose it. J hope ... i,er counsel 
will prevail on the treasury benches anJ 
they will withdraw this Bill and in the 
light of the suggestions made by their 
own colle'agues and members of the varf-
ous organisations. redraft the BilIand 
bring the redrafted Bill before this House. 

15 hrs. 

DISCUSSION RE: RECRUITMENT OF 
MINORITIES FOR JODS ON THE 

RAILWAYS 

SHRI SAMAR GUHA (Contai): Sir, 
we have got this opportunity to rai'e a 
very vital problem not only for emotion-
al integration of the country but also to 
uphold the socialist prindples of giving 
equal opportunity, equal privilege and 
equal benefit to all communities, to 'all 
people of our country, so that there will 
he a classless and casteless society built 
up in our country. Therefore, the issu. 
of the recruitment of the minorities ~n  

.the backward communities to different 

services both at the Centre and the States 
cannot be delinked from this basic attitude 
to the problems of casteism and commu-
nalism. 

Commun'alism and casteism had been 
the two plague spots in the body politics 
of our country which are eating into the 
very vitals of our nation. Although these 
are increasingly getting -;osoiete ideas, 
they are still lingering in our society 8lId 
creating a great hurdle for the progr","' 
of our 60ciety. 

It is no doubt a fact that today the 
casteists can play their role only behind 
the curtain; they do not come out ;n 'he 
broad day light in sUPPOrt of casteism. 
SimIlarly, although we had a rude shock 
of the partition of our country on the 
basis of communalism, yet, communalism 

"an not be justified from the national 
platforms 'although, unfortunately, taling 
advantage of the certain liberties that 
have been assured by our Constitution to 
the different communities, ~ome commu-
nal parties are still trying to harp on 
communal politics and trying to divide 
the n'ational will and discriminate the 
national will on the basis of communal 
appeal and even communal hatred. 

Although the Constitution provides that 
opportunity should be given to all com-
munities, although there is no pro'/i<ion 
for  the abolition of casteism, there are 
certain procedures which have been sug-
gested so that communalism as well as 
casteism may be abolished from our 
country. If there is any challenge hefore 
the socialist of our country, I should say 
it is really the struggle apimt ca·,te or 
our struggle against communalism. These 
are the two main hurdles that we have 
to cross if we really want to achieve t ~ 

objective of socialism. 

Although all the political parties pro-
fess by the policy of abolition of caste 
and communalism, unfortunately, ID teal 
practice. all political parties or almost all 
the political parties are equally sinners in 
the sense that almost all the political 
artie~ are trying to harp Upon caste ism, 
take advantage of commun'al sentiments 


